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THE CANTONMENTS (AMEND-
MENT) BILL, 1990

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI LALIT VIJAY SINGH): 1
seek your permiss'on to move;

“That the Bill further to amend
the Cantonments Act, 1924, as pass-

ed by the Lok Sabha, be taken
into consideration ”

For information of the Houge, I beg
to say that there are 62 Cantonments
In the country, ang these are at pre.
sent adm'nistered under the Canton-
ments Act, 1924

[The Vice-Chairman (Dr. Nagen
Saikia) in the Chair].

The Act regulates measure, as 1s
known to the House, to provide app-
ropriate accommodation for the mem-
bers of the armey forces and their
familles to ensure their health, wel-
fare and security Besides the armed
forces and their families, there 1s a
substantial civilian population in al-
most all the cantonments, The qvic
admimstration of the eantonment

area 1s managed by the Cantonment
Boards constituted under the Canton-

ments Act, 1924 The Boards are
statutory bodies and their man func.
tions are similar to those of municipal
committees/corporations. The Boards
-consist -partly of elected members and
parfly_of neminated. and ex-officio
members, The term of the elected
meimbers on the Beerd is five years,
They are elected on the basis of adult
franchise, ‘
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The reason for moving this amend-
ment 1s that according to section 27
of the Cantonments Act, the gualify-
g age of enrolment as eligible to
vote at the election of memberséds
of the Contonment Boards 1s 21 years.
Article 326 of the Constitution has
been amended by Censtitution (Sixty-
first) Amendment Act of 1988 with
effect from 28th March 1989 to reduce
the voting age from 21 yearg to 18
years for the election fo the House
of People and the Legislative Assem-
bly of every State Some of the State
Governments have alse adopted 18
years of age for election to the Ioeal
offices. Because of this, we have in-
troduced this Biil in the House for
consideration 1n consohance with the
amendment to the Constitution. The
Cantonments Act section 27 may alsc
be amended to birmng down the vot'ng
age frem 21 years to 18 years for
election of memberg of the Canton
mens Boards Lok Sabha has glreadv
passed this Bill and a copy each of
the draft Bill, the Statement of Ob-
Jects and Reasons :nd the Financial
Memorandum have been circulated
along with the Bl Al the 62 can-
tonments at present have regular
Boards Election; 1 49 cantenments
are due In the month of DPecember
1880/January 1991 in 9 cantonments
on -different dates in 1991 and in 4
cantonments m 1992, In order to
bring voting age in consonance with
Constitntion we wanted to bring for-
ward this Bill. Elections have
been deferred m 54 Cantonment
Boards up to 30ty November, 1991,
where elections were due m 1990-91
Therefore, Sir, I seek the appraval of
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the House mn regaid to the reduction
mn the voting age from 21 yearg to 18
years so that elections can be facili-
iateq mn these Cantonment Boards

The question was proposed

THE VICE-CHATRMAN (DR NA-
GEN SAIKIA); Now, the Motion is
before the House We have two Mem-
bers who want *u speak on this. Mr
Kapil Verma Please tbe brief

SHRI KAPIL VERMA (Uttar Pra-
desh)r Mr Vice-Clawman, ST, I
welcome this Bill and support 1t be-
catise the voting age 15 being reduced
from 21 years to 2 years. This has
already been done n the case of
Parbiament Statc Assemblies and the
Mupicipalities and therefore, there 1s
np reason why it stould not be done
in the case of these Cantonment
Boards also. Therciore, thig 18 being
done here so that there is uniformity.

Reduction in the voting age alone
ig not enough. TLe youth have many
problems and thesp have to be solv-
ed The unemvlcyment problem is
there There 1s 3 ¢¢mand for the right
to work, The wvev oug Government
made announcements about thig con-
cept without carinz for the cost which
it would entail Obvisouly, 1t cannot
be mmplemented within a short time
I hope, as a distant target, 1t will be
mplenrented, depending upon re-
sources

[ S

Then, T would lixe the hon, Minster
to bring- forward a comprehensive
Bill betause this Act dates back
to 1020~ Many things have
changed tince then. At that time,
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(Amdt) Buill, 1990' 394

the Cantonment Board arcas were
very small and th. caivilian popula-
tion around it was also very small
Now, the eawvihan population has
grown. There are people who serve
the Armed Forces personnel, workers,
shopkeepers, etc There are .18
markets These rteople have therr
own problemg aungd they have their
own rights. Thece are not being ful-
filled. In this connection, I would
Lke to suggest thut there must be
some kind of a Murnicipal Comm’ tiee
The Government must consider the
settmg up of some such Commutte2
to look after their interesty because
there are little amenities, liftle water,
no health care sa"v'ces, bad roads,
etc Therefore, you ghould think of
some such Committee to look after
their interests

While on this, T would alsp suggest
that the Boards’ functioning must be
democratised, I will give an exam-
ple In Lucknow, there is a Com-
mitee of 15 The rumber of elected
Memberg is 5 or ¥ 'These -elected
Members have been expelled You
can understand the absurdity of the
situation, This is the position in a
place like Lucknow where the Can-
tonment Board is very important.
The hon. Minister must look into this
and see how this happened The mili-
tary officers are there all right, but
they do not have the powers to ex-
pel the Members who have been

eleeted to the Cantonment Board by
the peqple in that area.

Andther péint is, n Lucknow, there

is @ Church which  dafes back to
Queen Victoria’s time. Perpetual
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lease was given to this. But the people
who go to worship there are beimng
greatly inconvenieived, Thig 1s be-
cause the part of the land appurte-
nant to that Church and the com-
pound has been taken over, has been
grabbed, a building has come up. As
a result of th s, the people are finding
1t mnconvenient to worship there and
many difficulties are belng experi-
enced by them. The local population,
the Christians and others, approach-
ed the Defence Mimster. He promis-
ed that something would be done, but
nothing has been cone so far m this
regard,

Before concluding, I would like
to refer to a very important thing,
namely, land-grakbing. I have givel
one example. This 1s a disturbing
trend. Very valnable land in the
Cantonmentg are being grabbed by
important politimans, I woulg not
mention the names I would not men-
tion the parties. But this tendency
ig there, By usng ther influence,
local influence they are grabbing
land, They get very valuable land at
very‘cheap rates The hon. Minister
must look into this This problem is
there in UP. In Allahabad, in Luck-
now and in other pleces, .th's.1s hap-
pening Something should be done
mmmediately 1n thig regard This 13
very important.

In the end, I would once again
repeat my requect, Please do some-
thing for the youth of the couniry
and try to solve the’r problemg so
that there wll be no self-immolations,
there will be no agitationg and there

[RAJYA, SABHA }
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will be no violence Reduction in age
from 21 to 18 years is welcome but
this must be accampan'ed by certain
measures for solving the \problems .
of the youth

SHRI SUNIL BASU RAY (West
Bengal)* Sir, I support this Bill which
has come somewhat late Had it come
earlier, the deferment of election to
so many Cantonment Boards would
not have been necesrary,

As there 1s not much to say, certain
vital aspects should not be Ilgnored
even at thig stage. The Mimister hum.
self has said that in the cantonment
areas nowadays no! only military per~
sonnel live but civilian population 1n
substantial number also Iive there.
About thewr welfare, civic amenities
etc very litle 1s being done by the
Cantonment Boards, Th's leads to
alienation between the civilian and
military personnel which 1s undesir-
able So the Cantonment Boards’
funds and activities should be so re-
organised, re-orienied that the unity
between the civibap population and
mulitary personnel 1s established
and developed

I think the functioning of the Board
itself suffers frun certain undemo-
cratic procedures Why should there
be any nominat'on even now? Barlier
it was there to suit the interest of
the British, put today we are 3 demo-
cratic country, we want our democra-
tic people to be more united in their
daily 1'fe We should lay more em-
phasis opn direct election to all the
posts that may he there m the Can-
tonment Boards I think the Govern-
ment should consider this ang come
cut with necessary amendments.

Thirdly, the hon Minister hag sa'd
that the functions of the Cantonment
Boards are similar to those of muni-
coalities This does not exvlain
evervthing The furctions of munmici-
palitjes differ from the functions of
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the Cantonment Boards 1n many P15 J 1o Aime - a LS LY
ways, especially in the financial mat- - $
ters, 1n the matter of providing am- 2 Kl L6 s S S
enities and other services. So, I think S o oyl o )P O By
this blanket reference is not helpful. I S -l
What are the functions of the Can- "”d"’h‘:é’, "lf‘” SV
~ tonment Boards and how they are el oS yab Bipy ald - a0
functioning, all these things should S ves Sl _
be placed before this House d NV Al ¢ - ok
This Act 1s bemng administered ootk S8 ES mdedde] o 3le3
from the Defence Ministry and so 13 ] S ol ] @rand o
tis House has a right to know o *-’e;’ D) L{' '_.)))"" 2.,;5
about the activities and functiong of B0y 9> e rypt Sy
thcrgl firlxltonming Bca:-hds on which ge- &y gt U‘b“"' -2 U,» SJL@,\ ,,5
pe e moral o1 the army person- 1 - L3 P
nel That ig why 7t ig necessary. With / }"' f-’”"é “_ koS
these words I support the Bill S S8 Y M#‘Wf = &
' 9 e P eRieddal )
[- uym Uy o
= w‘tm FHFT WA (7l -
qé'g]') g a}g‘q %‘q'(;:m' qTEa, SHRI LALIT VIJAY SINGH. S8ir,
™ S ﬁm- ¥ widedr q@T AT I am gratful to the House for sup-
% I THEAT T W a9 T porting the Bill wholeheartedy Some
: points were raised about introduction
g ! = feren m wATHE TR of g comprehensive Bill, T will study
qﬁ%" & wiar wAr wifge v ) and see. If it 1s necessary to improve
@Y, I AW, F=T AT | HF the working of the Cantonment
ATz a7 107 g, ST Boards, we will come before the
25 qiT y
¥ 21 g FT WY W House with necessary amendments
T {é: fﬁﬂ' % 5 WT@{; ‘T‘fﬁ'g«:{ for its approval. Now, a point was
WA % f raised about the welfare of the civi-
g “' ' qafwdrsr liap populaton. Ae you know, by
il qma g, oFmg g, \E?;*T its very nature, the Cantonments are
¥ Gy 9 % aa F ¥ m made to service *he Defence person-
faq T &, @ o g}:r T #r nel, and all the civilian population
9 f& FHaazr JqEg ¥ q’,- ;ﬁﬁ | who stay there are there fo help the
U WEF BT T a, m st +  military personnel or are engaged by
them 1mn ancillary serv'ces, As regards
qg aga wedT ar | WP s thewr representatnn, 1t 1s very much
sqng:":r SR W g = 9;1:13:!23{ in built in the system So, the civil'an
# & avar aidy w7 o population is alwavs allowed to have

its say in the running of the day-to-
day affairg of the Cantonment Boards.

- , Y - -

L A"‘ )*1; — G""]T As you will kindly note, Sir, Can-
't e 4Sy3 ; 3 tonment Boards are are dividedq into
ot (j ye R l) three categories I will say, just for
o M9 & eale g your information that m Class I the
Edadia] wl -2 WL Ededde] total membership is 15, of which
I » LS & 6 seven are elected. In the same way,
W T U 58 Dyppe (B S in Class II, while the nomination 1s
R 2 e = Aedda) K ‘..a.:" only of .four, the elected members

. are .8ix. So they are very much re-
oS - o 3 Lalp Ula LY presented there and the pravision for

@ Aedhel o O - I POV éf nomination has been made becauss
1{ JTransliteration in Arabic script.
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of the very natiae of the Canton-
ments, that the majority of the popu-
lation in the Cantcnments, generally,
1s of Defence services and the very
purpoge for which the Cantonment
Boards are functioning 1s to serve
them and so the nomination 1s made
with a purpose to serve theiwr welfare
and other activities,

As regards the particular guestion
raised about the removal ¢f some mem-
berg from the Lucknow Cantonment
Board, I beg to submit that there is
a provision for removal under action
34 of the Cantonments Act of 1924
And if 1t 15 felt that these provisions
have not been complied with, have
not been taken notice of while re-
moving those members, I assure the
House that I wil! look into it,

i wiret ant : w07 SN FEQ
Ffad fip wfeeerd qr a1 7 ¢ wfes
g O, SEEr gl Sty
aax fedm fafrex & ww fear
9T 99 9% |

SHRI LALIT VIJAY SINGH: I
will look into it

SHRI KAPIL VERMA. Have you
recelved 1t?

SHR;y LALIT VIJAY SINGH- I
have noted it. .. (Interruptions) .
We have not received any complaint
so far about the general allegation
about the alienation of civilian popu-
lation from the Army population
They are servng together, they are
working 1n harmony ang there are
absolutely cordial relations between
them The Cantonments, within their
resources, are funcitoning well

Sir, I would like to subm't that the
Cantonment Boards have very limited
power to levy resources, and the
Central Government comes to their
aid ag and when recessary. There is
always a budgei provision from the
Central Government for coming to
ther a'd Last year also—in 1990-
91—the Government had made a pro-
vision of Rs. 9 crores for meeting their

[RAJYA SABHA]
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budget Therefore, these things are
there, If there 13 any specific com-
plaint, I will look into 1t
ot wfew wat : F@TS w1 A9
SHRI LALIT VIJAY SINGH:
About that church business, the alle-
gation has been made and I accept
that there hag b2en some encroach-
ment on that, long back. It has been
coming for a lung time We have
taken steps to look into that and nnd
out whether it hus been illegal, and
1f 1t 1s found that 1t has been 1illegally
encroached upon, then certamnly we
will take recourse to law and see
that the Cantonment landg are well
preserved ang what belongs to whom
will be kept will be honoured

With these worie Sir, I requert the
House that the Bill may kindly be
passed and the small amendment
which I will be moving may kindly
ke adopted

THE VICE-CHAIRMAN (DR NA-
GEN SAIKIA). The question is

“That the Bili further to amend
ihe Cantonments Act, 1924 %e
taken into cons.deration”

The motion was adopted

N wiw aw fag (fmm)
m%ﬁwm%aﬁmﬁv)fin
ST |

(ﬁgﬂ)m ﬁtzl wgen fear

THE VICE-CHA'TRMAN (DR, NA-
GEN SAIKIA): We shall now take
up clause-by-clause consideration of
the Bill C

Clause 2 was added to the Bill.

THE VICE-CHAIRMAN (DR NA-
GEN SAIKIA)- We shall now take
up elause 1 There is one amendment
by the Minister.
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Clause—I

SHRI LALIT VIJAY
Sir, I beg to move:

SINGH:

— “That at page 1, line 3, for the

figure ‘1990’ the figure ‘1991’ be
substituted.”

The question was put and the mo-
tion was adopted.

3 PM

o wfae anf . 9w 59 W

SHRI LALIT VIJAY SINGH. As
already said, between September and
November 1991 We require this time
for revision of th~ electoral rolls

" THE VICE-CHAIRMAN (DR, NA.
GEN SAIKIA): I shall put clause 1,
as amended to vote. The question
18

“That Clause 1, as amended,
stand part of the bill”

The motion was adopted

Clause 1, as amended, was added to
‘the Bills.

The Enacting Formula and the
Title were added to the Bill
SHRI LALIT S.NGH: I move:

“That the Bul ag amended, be
passed ”

The question was put, and the
motion was adopted.

——

STATUTORY RESOLUTION AP-

PROVING PRESIDENT'S PROCLA-

MATION UNDER ARTICLE 356 IN
RELATION TO GOA_

THE VICE-CHAIRMAN (DR. NA-
‘GEN SAIKIA): We shall go to the
 next agenda item, the Statutory Re-
solution $Shrm Subedh Kant Sahay
to move the Resowtion.

T Haw | At oW
YWAT T gTer AA™d /] I

{7 JAN. 1991 ]
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in relation to Goa

welt (st gty @wra agn) @ wREey,
T o g

“fr ag W gfam ¥ e
356 ¥ mefiw Wrar wsw ¥ gaEfua
ugyfa gra 14 feEvax, 1990 #
STt F A€ SIEWOT FT AN
Fear g1

T F usma@ # e oy
IgEon 7 sfqar @g9 & qur gz
q¢ @t T g

AT & TSAGT T AT F
uxefa # swfam wed 11
fegwax, 1990 & i § ey ¥
=@ < U Iifas fafa w1 geaie
fFar v | ToAOIE A SeE fean
o & wgTusad  WmEEw gl
(Tt dY) g wex waly =
T qIEET ¥ Gwdw IeE g

3%%
g’ﬂ
3331
HETEL
§%€%
g
gi?iﬂ%i

H
|
E
E

s T4
ER

54
ZIE: P
{q°
137

E

eh

&
—
<
—
<
o
<@



